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Standing and Welfare
final replies ia respect of Chapter-V wrg, ARt 9fF &t adafas facr |9

of:—

(a) Twentieth Report of the Committee
on Public Undertakings (1992-93)
on action taken by Government
on the recommendations
contained in their Fifty-Sixth
Report (1988-89) on OU and
Natural Gas  Commission—
Undue Benefit of Rs. 5.10 crores
to a contractor.

(b) Thirty-first Report of the Com-
mittee on Public Undertakings
(1993-94) on action taken by
Government on the recommen-
dations contained in their Nine-
teenth Report (1992-93) on
Ingustrial Development Bank of
India.

REPORTS AND MINUTES OF THE
STANDING COMMITTEE ON LABOUR
AND WELFARE

SHRI GUNDAPPA KORWAR (Karnataka)
: Madam, I beg to lay on the Table a copy
each (in English and Hindi) of the following
Report of the Standing Committee on Labour
and Welfare and Minutes of the Sittings of the
Committee relating thereto :—

1. Sixth Report on 'The Workmen's
Compensation  (Amendment)  Bill,
1994,

2. Seventh Report on the "Ministry of
Labour-Welfare of Beedi Workers'.

3. Eighth Report on the 'Wakf Bill,
1993*,

REPORT OF THE STANDING COM-
MITTEE ON URBAN AND RURAL
DEVELOPMENT
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REPORT AND MINUTES OF THE
STANDING COMMITTEE ON FOOD
CrVIL SUPPLIES AND PUBLIC
DISTRIBUTION
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REPORT AND MINUTES OF THE
STANDING COMMITTEES ON
COMMUNICATIONS

SHRI M. A. BABY (Kerala): I lay on the
Table a copy (in English and Hindi) of the
Tenth Report of the Standing Committee on
Communications on National Centre of Films
for Children and Young People relating to the
Ministry of Information and Broadcasting and
the Minutes of the Sittings of the Committee
relating thereto.

RE. LIVE TELECASTING OF THE
PROCEEDINGS OF BOTH THE
HOUSES

SHRI S. JAIPAL REDDY (Andhra
Pradesh): Madam, through you I would like to
invite the attention of the Minister of
Information and Broadcasting. We are all
aware that facilities have been made for live
telecasting of the proceedings of both the
Houses within a 20-kilometre radius of this
House. I would like to draw your attention to
the news item that appeared in the Times of
India on the 17th and in the Pioneer today;
which speculatively insinuated that behind
this decision to telecast the proceedings, it
was the Vice-President who desired that he
should be able to...

THE DEPUTY CHAIRMAN: The
Chairman.

SHRI S. JAIPAL REDDY: That tho hon.
Chairman desired that these proceedings
should be seen by him from his home also. To
the best of my knowledge, the Chairman of
the House was not at all enthusiastic about this
facility. I think these two newspapers were not
only misled but also debriefed. I would like
the Minister of Information and Broadcasting
to clarify on this matter ... {Interruptions) ...

SHRI VAYALAR RAVI (Kerala): This is a
very insulting, very damaging report. It is not
a clarification alone in this House. This House
must express our resentment about the report.

THE DEPUTY CHAIRMAN: Exactly.
That is why I have permitted him to raise it
and, as the Minister is here, he should explain
it. We deplore such kind of reporting in the
newspapers and such baseless news should
not appear about Mr. Chairman.
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SHRIMATI JAYANTHI NATARAJAN
(Tamil Nadu): It is a privilege issue.

THE DEPUTY CHAIRMAN: Yes. Ji
anybody wants to move a privilege motion,
that is a matter we will take care of later. But
just now the Minister should say something
about it.

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO): Madam Deputy Chairman, the hon.
Member, Mr. Jaipal Reddy, is very right that
at no time either the Vice-President or the
Chairman of the Rajya Sabha had addressed
or sent any message...

SHRI G. SWAMINATHAN (Tamil Nadu):
Point of order. Not Vice-President or
Chairman of Rajya Sabha but Vice-President
and Chairman of Lok Sabha.

~ SHRIMATI JAYANTHI NATARAJAN: It
is all a matter of semantics.

SHRI K. P. SINGH DEO: .... either to the
Ministry of Information and Broadcasting or
to the Doordarshan for having any facility at
his residence. Actually, what happened was,
right from  October 1993,  certain
correspondence has been going on between
the Doordarshan authorities and the Lok
Sabha Secretariat regarding the CCTV which
is already there, which had been supplied by
the ECIL, whether live telecasting, apart from
the Question Hour, would be possible. While
these things were going on, a lot of exercise
was done by the Doordarshan authorities how
to live telecast Parliamentary proceedings to at
least 25 kilometres around Delhi and then to
extend it to the whole country. I do not know
how it has come out in the press because there
is no way I can prevent the press, or if any
such unsubstantiated or imaginative article ap-
pears, there is nothing the Government can do
because the freedom of the press is involved.
... (Interruptions) ...

SHRI V. GOPALSAMY (Tamil Nadu):
You should have denied it.
.., (Interruptions) ...

SHRI K. P. SINGH DEO: I
need to deny it.

do not

But I would like to reiterate, Madam, that
the correspondence has been between the
Doordarshan authorities and the Lok Sabha
Secretriat. At no time has the Chairman or a
Vice-Chairman or any one eclse from the
Rajya  Sabha  Secretariat made anv
correspondence with or sent any message or
any notice to the Ministry of I. & B. or to
Doordarshan.

THE DEPUTY CHAIRMAN: Well, it is
highly objectionable that such a news
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of the Proceedings of
both the Houses

which has no basis appeared in the news-
papers, especially against the Chairman of our
August House. If anybody wants to move a
privilege motion, fine, it 1s up to you. I will
see what can be done about it.
(I/terruptions) ...
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Just a minute. *rg V3 <jffr £tf "frfaq

SHRI JAGESH DESAI (Maharashtra):
Madam. I can understand the difficulty of the
Minister that before giving this information to
Rajya Sabha it was difficult for him to write
to that newspaper. Now, after having said this,
will he write a strong letter to the newspaper
so that it can understand that the Ministry also
has taken objection to this kind of news which
ha* been given in the Press ?

THE DEPUTY CHAIRMAN: You see, the
Ministry is not above Rajya Sabha. Mr.
Jagesh Desai, Parliament is above any
Ministry.

SHRI JAGESH DESALI: I fully asree with
you, Madam.

THE DEPUTY CHAIRMAN: Just a
second. The Members of this Aueust House
have deplored such a thing, and the Minister
has expressed his view. I think, a decision
taken by a higher body cannot be overruled by
a lower body.

SHRI JAGESH DESAI: Madarn, what I
say is that now the Minister should write a
letter to the newspaper.

THE DEPUTY CHAIRMAN : He could
have done it even before.
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THE DEPUTY CHAIRMAN : From the
chair I fully nssociate wit thh sentiments
that you, Jaipal ji and the entire House
from all the sides have expressed.

SHRI JAGESH DESAI: Madam, this
should be referred to the Press Council.

THE DEPUTY CHAIRMAN: Yes. you
can refer it to anybody anywhere fg{r
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RE. LAYING THE REVISED ACTION
TAKEN REPORT ON THE TABLE
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[ 1 Transliteration in Arabic Script.
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THE DEPUTY CHAIRMAN:
know.

THE MINISTER OF PARLIAMEN-rARY
AFFAIRS (SHRI VIDYACHA-RAN
SHUKLA): Madam, first of all, I would like
to join other Members in con-iemning the

I don't

‘news item that has appeared. [t is highly

objectionable, and we should take some
action in this matter ... (Interruptions)

THE DEPUTY CHAIRMAN: He is ilso
associating with it. I don't think we should

‘have any objection to it.
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